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Applicant(s) V. M Sons.
, VA ’; A SJ%
Respondent(s) INPAD et @j \Q/M%U?o

o Advocate for Applicant(s) ﬂ}( ‘ - . ,

Advocate for Respomfemt(s) C/&Sb '

__ Notes of the Registry Date | Order of the Tribunaf

16.6.00 , P;i*esent: Hon'ble Mr D.C, Verma, Judicial Member

{nw appicatier W g Learned counsel Mr S. Sarma for the

orm and within timé applicants and Mr A. Deb Roy, learned Sr.

g F.of Re son C.G.S.C for the respondents.

deposited vide 5 (

{ po'BD Na..'z,,g’.zggsn The O.A. is taken up for disposal at
?‘ e c@‘\f W the admission stage itself,

W ’ * ! (g

Heard the learned counsel for the

" parties. Hearing concluded. The O.A. is disposed
of, as per order dictated separately. No costs.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL
: GUWAHATI BENCH '

£

i the Central Administrative
Tribunal Act.19837 : :

O AN e vnennensneenmes 2000

EETWEEN
Mr.Visheto Sumi.
Sy o f L.Sﬁmi" -

At present working as Casual worker,

Under the Nagaland 58A. (Tomplaint Section.:

o
<
H

Kohima, Magaland.
A1l India Telecom Emplayess Union

i

Line Staff and Sroup-"D°

R

Magaland, Division,
represented by, Divisiocnal Becrebtary, o : "
Shri MJBuddhi Singh. vesrssraznas Applicants.

" -~ ANTD -

The Unian of India, - S T ) ;

Hepresehﬁed by the S@cr@far?lta the ?
Ministry of Communication. New Délhi. %
The Ehigf General Manager,
N.E.Telecom Circle, ‘ . . ' 2 N ’ l
sh1110n§~793391,_

) vl N . ) - . K
The Telecom District Hanagéf’
Magaland, Telecom Division,
Dimapmr;’Nagaiand. o ' " S

sEmnxsezha®unw Haépaﬁdentguu



V-

FARTICUHLARS OF THE APFLICATION

1. PARTICULARS OF THE DORDER _AGAINST WHICH THIS AFFLICATION IS

MADRE :

‘This apﬁiicatiah is directed égainat the action of the
respondents  in not considering the'ﬁaze of the applicants for
grant of temporary status and regulariaati&n of their respecti#e
SErVICes pu?5uant to-scheme and divections of the Hon'kle Supreme

{ .
Couwrt by which under the similar facts situation like that of the

.

applications, others named been benefited. -

=, LIMITATION:

R
The applicants declare that the instant application has
heen filed within the limitation pericd prescribed under ‘section

=1 =f the Administrative Tribumal Act. 1385,

3. JURISDICTION:

The applicants further_ declare that the subject matter
of  the instant case is within the‘jurigdiction.mf the Hon'ble
Tribunal.

o . it
. =,

4. FACTS OF THE CASE

4.1, .ThatA'the_éﬁplicants ére citizen of India and as éuch
they are entitled to ail the rigﬁgg, proftections and privileges
as guaranteed by the Constitution mf India @nd laws framed there-
underﬁ |

G2 That in the’inétant appli&atimn? the Applicant Mo.2 is

fhe Divisicnal Secretary of All India Telecom  Employees Union,

CLine Staff and group-D, Magaland, Divisional Eranch and he repre-

sented the interests of casual workers more particularly re-

flected in the Annexurs—A to this Original Application. Applicaht

Mool is one of the casual labourers as listed in the Annexure—A

C



o

is aISB 5imr1$r1yQ5ituated like that vathE'ﬁthET,ﬂﬁpliCAﬁtE. N
whose behalf.thé ingtant application has been filed by the éppii»
cant MNo.z, Qééa;dingly.tha cavgse of ac iﬁn and relief sought for
by the applicanfs AV @ Same. Thﬁs the instant applicants pray that
they rmay be élléwed fﬁ jmin.tagethef in a single application

invoking rvule 4(S5)(h) of CAT (Frocedure) Fules 1987 to minimise

the number of litiga%ion as . well as the zhst of the application.

A 1ist7cemtaining the names and particulars of the

applicants is annexed as ANNEXUERE-A |
4.3. That the casual labourers whose interests are being

represented  in the instant application were. all rappointed  in

'

various dates ranging from 1993 onwards on temporary hasis. The

applicants are at present drawing their wages under ACE~-17  and
pay slip y which willjshow that they are casual w@rkeré  of . the
Dépt, of Talecmmmﬂni;aticﬁ and héncé'the appliianﬁs pray for a
directian 'tﬁ the rgépondents fo ﬁrmﬁuce'all the ?eievéntn dzu-
memté>at tﬁe time of hearing of the case.

Faor better"appretiatimn o f thé factualh pasition | the
services ﬁarticularz'reflacf@d in the Annexure-& may be referred

to.  They are still continuing in their regpective posts as  re-

1 date.

foeat

flected in the Annexure-A ti ,
N That some of the similarly situated employees belanging

to the postal Department had approached the Hon'ble Supreme Court

Y

for - Cdirection  far regularisation, 4s has been prayed in the

instant application and the Hon’hle Supreme Court acting won their

wfiﬁ Fetition had ispued certain directimnalin regérd t: regu-
larisation as wall as érant o f tempmraky'statua to those casual
labourers of the_ﬁepaftmemt of Fosts, It is;pertinenﬁ ti ~men£ion
hera that ciaiming similar bensfit a aroup of similarly sftuaﬁ@d
employees ‘uhﬁer the‘rezpmmﬁ@hts i.e; of department of Telecom-

munication had also approached the Hon'ble Sup?eme Court far  oa

03

«



"

similar dirécticn by way of filing writ petition (O NQ;128@/89

CRam  Gopal % Ors.Vs. Union of India & Ors) along with several
writ petition i.e. 1246/86, 1248/88 eto. In the afﬁreaaid writ

3

petitions the Hon’ble Supreme Court was pleased to pass a similar

dirvection to the. respondents authority to prepare a scheme on & -

rational basis for absorpticn the casual labourers as | far  as

poesible, wio have been working more than one year in their re-
spective posts. Fursuant to judament the Govt.of India, Ministry

of Communicabion, prepared a scheme in the name and style "Casual

Labourers  (Srant of Temporary Status  and Fegularisation)Scheme

-, iy

1383" and the same was communicated vide letter N 289~18/8%-5TH

dated 7.11.8%. I the schems Certain benefits granted to  the

1

casual  labourers such as conferment of temporary status, wages

and daily Rates with reference to minimum pay scale of regular

- . . . . o ‘ . &
drocup-D officials including DA/JZHRG ate,
Copies of the Apex Court Jugement and.the abave

menticoned scheme is annexed herewith and marked

as ABNEXURE-1 and 2. .

E:S
n

. That as per the Annexure~3 scheme as well as the direc—

ticns  issued by the Hon'ble Supreme Court (Annexure—1) in  the

TARBE

0

mentioned above, the applicants are entitled to the bena—
fiﬁa deacribed in the scheme., The appiicantﬁ are in  possession
of all the‘qualificationa manti&ned in the said scheme as well
as  in the aforesaid yerdiﬁt af the Hmn’blé Supreme Court, and

more specifically in the datas described in. the Annexurs—~Q may be

refereed to for the better appreciation =f the factial position.

»

S

~ : L . . s g
F.6. Thet the respondents after issuance of the aforesaid

scheme, issued further Slarificaticon from time to time of ‘which

mention  may be made of letter No.Z269-4/33-5TN-I1T1 dated 17n12.93‘

P

by which it was stipulated that the benefits of the siherme should

~u



be conferred to the casual labourers who weres engaged during the
pericd from 12.23.85 to 22.6.88.
The applicants crave leaves of the Hen'ble Tribiunal o

produce the said order at the time of hearing of the case.

'

'

4.7 - That on the other hand casual workers of the Deptt.cf
Fosts who were emploved on 29.11.8% were eligible tc be conferrved
the temporary status on satisfying obher eligible conditions. The

stipulated dated 29.11.8% has now further besn extended up to

he Ernakulam Fench of the
Vd

w
£

93 pursuant to a Junament of

L

3.

'Hoﬁ?ble -Tribunal delivered =n 13.2.9% in 0& N, 788/94 . Pursuant
PP th@.aaid jﬁdghent delivered by the Ernakulam Berch, Govt  of
India, Miniétry_of Communication issued letter N £6-55/ 32 -8FD~1
dated 1.11.35 by which the benefites © of cmnferring‘ temporary
status to  the casual labourers have beern extended up o too the

recruitess up to the 10.9.93.

[¢1]
i

A ‘:mpy of the afmresaid‘ietter dated 1.11.95

-annexed herewith and marked as &NNE?GEE~3.‘
Tﬁe applicants have not heen'éble to get hold of  an
authentinc cdpy of the zaid letter and aczcordingly they pray for a
direction fo produce an authenticated COpY af the sam@. at the

time of hearing of the instant application.

th
s
o

4.8. | That' the bensfits of  the aforesaid judéﬁent
ci?cular of  Govi.of India is (equiréd.tm be extended to  the
applicants in  the iﬁztant_applicatimn more so  whan they are
Eimﬁlarly circumstance with that of the casual workszrs to whom
benefits have been granted and presently working in the Déptt.gf
Fosts. As stated above both Ehe Deptts. are under ths same Hini§4"
try i.e. ’tﬁe. M;nistry o f Emmmunica%ian, and the $chem51 g?f9;

pursuant  to the Supreme Court’s Judgment as mentioned above.

PR




There can nob be any oaruhiﬁ reason as o why  bhe ppllLanta
shall not be extended the same bznefits as have been granted . to
the rasual labourers working in the Dept.of Posts.

4.9, . That the applicants s=ate that the casual labourers

working in the Deptt of Te ccmmunlrmtlnn are similarly situated

like +that of the casual workers working in the Deptt.af Fo Stb.

¢

In bath, the rcases relevant schemes was prepared as  per the

direction of the Hon'ble Court delivered their judgment - in  rve-

i

gpact of the casual workers in the. Deptt.of Te_acommunication

following the judgment delivered In respect of casual workers  in

-

the Deptt.&f Fosts. és stated earliér'both the Deptts. are the

linistry of Communication. Therefore, there is

apparent discrimination in reﬁp;ct 0% both the sets of  casual
h

labourers though working wnder the same Ministry. I% is psertinent

to mention here that the casual workers of the Deptt of FPosts  on
mbtaining  the Temporary Status arz granted much morve benefited
than the casual workers of the Daptt.mf Telscommunication. Simi-

lar benefits are required to be extende d to the casial workers of

the ‘Deptt.of Telecommunication having regard to the facts “bhoth

4

the Deptts are under - the same ministry and thz basic foundation

sf  the scheme for both the Deptts &ré Quprema ot s judgm&nf
rafervad ta;ébmveu If the casual wnrhwrﬁ*pf the Dephtt of Posté
can be granted with the benefits éﬁ pnumeratend above ‘aéged =l
Supreme Court’s verdiat, theve is mo earthly reason as to why the
casual worké%ﬁ of the Deptt.of Teleccmmun1- ion showld  not be

gutended with the similar benefits.

4,18, That the appl,«Attb state that the matter relating to

filing wp. of Group-D posts came bsfore the Eegional Joint - Con—

sultancy Meeting held in Shillong on 28.11.35 under the Thairman-

ld':ﬂ\



ship of Shri V.PHSinghF'ﬁhief General Manager, N.E. Circle. In
the afﬂreéaid ﬁeetihg including Chairman thevo wef@ 5 competent
cfficers and. 11 union membersifrmm the staff side présent. ti
discuss the welfare of the Césual/ﬁdﬁtractual Employees fnclﬁding
regularisation,af chupwﬁ cmployees,. After ; éstailed discussinon
a diéfisigp;waz %aken for mne'#ime velarvatior of Group-D recruit-
ment cand to %ﬁat effect bﬂthﬂthe'ﬁidES sffize side as well as
staff side decided to approach D?ractorat@ foar  the apprmprﬁate
ateps. -

A copy of ﬁiﬁu£95 of the aforesaid Qegienal Jaint
Consultancy Meeting dated 28.11.3%5 is anhexed as

ANMNEXURE~4 |

4.11: That pursuant o aforesaid agreement of  the meeting

the side approache: “he Direcicrate and ac per 'inatructian

L

tssued to the Chief Seneval Manager, Telecom, a letter was issued

gy EE:?.Qijhereby 403 pmﬁzs'ef_ﬂaily Fated haﬁdhmrg _unaer, the
Chiaef Eenerai Maﬁager; Telecom, N.E.Circle have -een distributed
in six sub s%atimns including Nagéiaﬁd, 588. Az per1thé %furesaid‘
digstribution 5@ posts  have been'aliﬁttéa' unﬁgg the‘-Nagaland»

Division.

A copy of the aforesaid letter dated 29.7.96 is

annexed’ herswith énd mafked as ANNEXURE -5,

S1E. Thaﬁ thé_épplicaﬁtﬁ’beg_to ﬁtéte that in view of éfére*
sald zchemg‘éa wall as the verdict of the MHon'hle Sdpreme [REaTHY o A
hey entitled to be regularised more so when theve is at  present
Sl vacancies és per énnexurewi leﬁtergr : S

4.13. That the Applicant Nm.g ih‘viewvcf the above ﬂiscrimi«
nation in. réépect of the applidants 'refleﬁteq in  Annexure-A

.
- . CN T : P
wirking under the Fespondent No.d made several rapresentations to



S e S s - D o 2 T T T '
grievances of the applicarts on whowe behalf

approached

’ - 2. '
the awzhurigy ugnxernﬂ” In one ol fthe saic U2 sreso

made  along  with some athers have Seen refle-

the aiaer qr

Ut that there. are at lzast 9 vacan cies asr ab present  the
, @ e
. . "

Deptt.concerned A the seed of EVNWH~D smpluua
e : .

dated

G copy Y one of  the

" : 17.6.98 . Cannexed ag ANNEXURE-G .
e i, - That the appl: foostate that makiong z similar
prayey  a group of casGal worbere vorking under Aszsam Civcle  had

chis Hontble Trihunal by way wf filing 0A Nera 2959 /98

and 322/96 and this Hon'hle Tribunel pleased fo ollow the  afore-

if
N
&
1
s

o

g
o

licatlion on LE.8.97 by & comman Judgnent and arder.

2 copy of the said  order

Lth and marbked as

2.1, That the applis

ot law that when some principles have laid dows 0 oa given rase

principles are regiirved to be made applicable e other

sut requiving them o apgraach  the

sinilarly sjituated cases

Honble Court again and again. But in a natshell! case in spite of

Judgement  of  Hon'hle Ervﬁ,ﬂlam Bpnuh dali fw"ei in respect Caf

CaBuUa dabourers of Depit.os Pmat%, tﬁe D@ptt,uf Telecommunica—

the benefits to

ot 1 % - R SV S
Hnagy LR SaMme mli'}lfmbk'}‘ A8s

the casual lahourers wsr' ..... o ounder o

T obeg to state thal lhe acticn of the

ot L 2 o o, o L PN S
Gl et the applis

respondents 'towards  the i implementaticn of Lhs cose  mf the

T I P - - Lo ~ ,“,.,,t,.' ) - LI e
applizants are with some ligriar oobive only Lo

froe their timate claim of regularisation. Tao o f

. 1]
- ~ il
s Rt .
. Te : fi
L



3
- e

thelr representation was for regularisation and grant of. tempo-

,

rary status  and for consideration of thelr :ases against the

sanctioped S0 nos of posts o for S D employmes Bul in reply to

the sald representation, the rocpondents have nob dissued . any

: , _ . ‘ .
crodey as  yet. The respondents being a madel soplayer  aught  to

2.
T ‘L..
Ll

nave -granted the bw wefit of temporary sta az par  the scheme

ithout reqUiring them  to approach the dosvs of 0 the Hon’hle

Tx;bunal qa}n ‘and. again, more so when all the applicants fulfill

the required gualification as per the zaild schemse.

state that in a nutshell their

whinl e qr;e ances are that to emféﬂd the benefit of the  aforesaid
,“ueme és well as similar treatment as has been granted to -the
caﬁual‘wmfka?s» wiorking umder Depttewf 'Pﬁﬁtg in regérd to treat-
ing the cut of date of angage ménu.as‘haﬁ been modi Fied f%mm time

o

to time by issuing variocus orders, of which asent sﬁn may he mads

of order dated 1.9.99 by which the benefit of  the scheme has been

L
extended to the reorul
. ]

& copy

o with as Anoexure-8,

4.48. 0 That the applicants beg to state that the respondents

are presently m“lln” aqunqememb4 for filling up those S0 posts

af  GreD Mazdoors within a shovt time and it s also learnt thati

tha  casés of the applicants will not be considered  for  those

posts  and some out s oare going te be  appointzd  in theus

posts. Claiming similar benefits of the said sochame numbers o

a

casual workers S had spproached the Hon’ble Tribunal by way o o7

iling variocus OAs and the sald ohs have beon diagposed of dived

ing the respondents to consider the cases ot those applicants and

=
e
¥

il

present applicanté i view-mf the deYQ a1ﬁ factual -position:



R

as wkll as the simil

vritvies have sesn praying sefore the . Hon'ble

Tyibunal for a similar order.

A copy of the sald order daked 21.38.99 passed  in

J.A. HMos 187 and ovher coomested matters are

= That the applicants who are at present working as
~asual  workers, have gol aonable aporehs that the ve-

R | e N I I : . -
ERONAENTs 1N VREW DT T LI l,h"c‘ instant oyt

gage hem from their and hence they oo constrainad  fo

0

“the Hon'ble Tribunal for QVHLEFLILN g

FHY her prayer e Foy

the  interest by wa? it #aﬁﬁing.am intérim order directing the
sondents not té. them from their ;Wﬁsiﬁ* poats and oo
Low them to continue in ‘H;}r posts during gendancy of  the
08, The applicants aleo pray Tov oa further Clnterimoocdey direct-

[y

Lo bhe *&Jpnndﬂ be robt b Fi11 up any vaos noets including

r 1,3

L. - .. - R N LD, . SU
iomosal of his applioavion.

rn

those S0 sanciioned pouls

. GEOUNDRS FOR RELTEF WI7TH LEGAL PROVIGION:

ERT Ter  that e denial of benefit «f the scheme Lo bhe

4 APy

sual  labourers  whom  She applicants uwnioo  vaprosent in the

case is primas illegal and artiivery and samg are
t N . . . v
Liable to he GUABHNET.
R Tar  that it o the ssilled law thet when some pripoi-
nles have been laid down in a ;udgmman exhendlng ooviain bhene-
Tive  to oa ceritain ot Emplﬁy@ﬁﬁ, the sai. bonelilts.  are  re-

to be similaviy sihuabed ampluu ----- wihhout recuiving thesm

o approach the sourt again and again. The Sentral S3ovi.  showld

hengfit

a2t an exsample of a

Lo the applicants.

-

o e



-f +the applicants union in not extending the " benefits of

‘,

scheme  and in not treating them ai par with pmmt

employees
violative of Articles 14 and 16 of the Cﬁnﬁultuhn;r of Irdia.

I Far that the rem“:nderts could not have deprived of

lﬂ

senefits of the aforesaic scheme which has been applicable

their fellow 2mployess which is alswo viomlative =f Article 14

16 of the Constituticon of India.

¢

a Feor  that the discriminaiiosn meted ou? o the members

the

i

'(,' D]

an

ES

d.

5.5 Fer that in any view of She matter the action/inaction
af  the respondents . are not sustainable in of  law  and

liable to be set aside and quashed.
The applicants crave leave of the Hon?hle Tribunal

advarce more grounds at the time of mearing of the case.

. DETAILS OF REMEDIES EXHAUSTED:

(431

.

i

That ﬁﬁa applicants declare that they have exhausted

all the vamedxas available to shem-and there is no  alternative

ramwdleﬁ‘avatl Hle to them.

7. MATTERES NOT ?REVfDUSL? "ILED O “:NDINU IM ANY OTHER COURT:

=

The applicants further declare that he mas not i

previously any application, writ petitimn or suwlh regarding

led

the

grievances '1n respect of which tﬁlr pr}limtiﬂﬁ is ‘made before

any other court ov any cther Bench of bh@ Tritonal ov awy other

authority noar o any such appliﬁauluw , writ petiftion ar suit
nonding  before any of then. It is 4ruher stated that since

rEsp nnden‘s have not yet issued any impugned order, and due

pauzity of Lime and having regard to the urgency- in  the matt

thay have made several verbal, representations.

i

k=3

the

Lo
=

the applicants even have not file any reproazstaticon. however,



.

8. RELIEF SOUGHT FORE:
Undaﬁ Cthe  facts oand o 'LUJ%{. NCes aﬁatéd above  the
pplxumut" most raﬁpéctfuily pvayed that the imostaas arplitation
be admitted records be called for and after heaving the pavtie%
g tée cause or causes that may be shown and oo servusal @f the

.

racords be grant the following reliefs tao the app’“ tantss

2.l To divect the respondents to extend the henefits of the
i x

il

zohems  to the membes

=f the applicants and o regularised
i

B.2. - To o direct the respondents to extend the benefits of the

schere to the applicants particularly who have joingd in the year

1998  taking © in to consideration the judgemeni «7  the Honthle

ssulam Bench  as well se the clarification lesued in. this

regard and o regularvise t ‘services. ' ' ;

8.3. To o direst not to TL11 up any vacant

o 1o 4

sosts of Daily Fated mazdoorvs without first considering the case o

ot the applicantS.

B2t Cost the applicant
5.59. CAny - ather relief/reliefs to which the applicants are

itled to under the facts and civcumstances of the case and

desnesd {1t ang proper.

G INMTERIM ORRER FRQYED FOR

ﬁ

noing dlmpudai of this

pray  foroan interim mrdav givecting the respondst fs not o fill

Lo any vacant DIS g of Daily Fated Masdoors withous firslt consid-

sring  the case of the appl.cants. The applicants Further prays

e

timn the respondents oot to disturb

for  an interim order dirso

o
=



]

their services and to allow them

™~
'_?

a

i

WA
7.

]

ol

o
w

continue in thelr  respective

uring the pendency of the cose.
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Z. Date
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Iy Shri Visheto Sumi , s/o L.Bumi, aged about 27

asual Worker under NMageland 888 in

3

-

years, at present working as

o

he Complaint Section, Nagaland, do hereby verify and state that
the statements made in paragrephs 132,32, 4.1 to 4,3, 4.5 to 4.6

o +

14

oo4.5, 4012, 4,14 to 4016, 4,19 and 5 ta 12 are true to omy

Lnowledoge and those made in pavagraphs 4.4, <.7, 4,16, 94.11.4.1

i

H

&3]
u
..’:
i
ot
-
i
bl
3
“-\

4.17, rard 4.1 iergal advice and T have not  sup-

pressed “any material facts. I am also duly autharised by ths

applicant No.2 toosign this verification on iz behalf.

n this verification on this the 14 th day of

and I si1

i)

June , 2008.

L ‘ Shgnature.

‘ ' o N\SWMeETo QLumy

REY

Fry
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- LIST OF CASUAL /CoEDERONRS LABOURS WORKING UNDER NAGALAND _SSA  _ U STV A ‘
: : . ' %“-v‘——— g = ; , . = S Al
o e m b s et ee s ae S any e atra o L TR AT

L NQ, N&F OF THE ILABOUR

NAME OF FATHER . WOBKING UNDTR __NODE OF PAYMENT _ DAT® OF ENTRY. EDUCATIONAL QUAILIFTICATION

e e NZL¥O NUG I
24 A8SHOK KUMAR GONDA

3,HARL MECH
4, ABDHESH THAKUR
5.JINTU  GOGOT
6.PRADIP CHAKRABORTY
7.KCLIE ANGAMI
8.SUDHANGSHU KR.SUDHAKAR
9, HUMET ¥ECH

10, ASHOK DAS

11,5 AVITO

12, HEKATO

13, AKUTO = KIBA

14 .BINODH DEWART

- «——15,VISEETO SUMI

16,SAKETC SEMA
17,SANJEEV KUMAR
18,SUBRATO BHOWMIK
19,RANJIT SINGH -

20, MADHUMITA BHATTACHARJEE

21,HONIVI SEMA
22.3EKAVI SEMA

23, NEHUMESMO LOTHA
24,AJIT Ch, DAS
25,KEVITC SEMA

26 ,HUKATQ SEMA
27.BASANTA PRADHAN
28, Mrs,ANUSHILA DEB
. 29,BABUL CHAKRABORTY
30, POUTHIONG RONGMEI
31,GOKHEETO
32,8, T, ARG AMI
33.T.A.IQILRU R
34,Mrs  SONGCMUCHANG
35,MS.UMA DEY

36 ,Miss M,DEY

R, HOYI HUNGGQ
L,GOWDA "

B.MECH
S. THAKUR
K.GOGOI
P.CHAKRABORTY
K, ANGAMT

RAM SEWAK DAS

UTTAY MECH
- RAWJEE DAS

_ SATOT
¥ ,SEMA
PUINO .
D, E, DEWART
L. SUMI
Y.SEMA
£.GUPTA
S .BHOWMIK
M, T.SINGH

M.,BHATTACHARJEE
L.SE¥A(S.I,T.)

NIVITO SUMI

_ N, LOTHA

Das

- S8.H.SEMA

XUKISHE
. PRADHAN
J.C.DEY

N,CHAKRABORTY

K.D, RONGMETI

Z.,XULRU

T.DeM. ACG-17
I.B. Do
SoDoO¢T. do_.
T.D,M, do
S.DOOOTQ dO
S.D.E.(Plg) do
S.D.E. (I¥t1) do
5.D,C.T,. do
do do .
do do
S2D.E, (Intl) do
S.D,E,(Intl) do
do do
S.D.Q.T, do
Complaint sec, do
€.D.0,T. do.
do do
do do
Group do
SQD.OOTG do
do do
do do
Store do
1/B : do
S.D.0.T, do
do do
do do
do do
do do
do do
do do
do do
Kohima do
S.D.E.(Intl) dO
do do
do do

D&cenber 93
1-2-.1294

1-4-3995
1-6-1895
1285
1295
19385
1926
9-2-S6
gepttod

107
JULY 197
0CTRO7

1c06
1-10-87
1297
12397
12.5.97
Septig?
1328
1998
1c98
Feptgg
1-4.288
1988

© 1oe8
1298
Det+ S

Nov 37
1298
19988
1998

May'g?
June '97
Junes897
July'97

lal
ClassaX

" Class-X

Class-VII

Class=-VIT

Class-VIT

Class-VIII

P, U,

Class=X
I7

®*\N 0

n
t
<3

&
{ <t Q1

|

VQoOLMm D
- *

Quwaama
U HH° e

MWOowmwne 0
nHnn

e 1

<3

(o]

=

=

H.SJ. I—OCQ
H.‘S’. L'C;ﬂ
PBU.
lass-V
lass=IX
Class=VII
H.S.
lass-TX

H.s.L. C,
H-SO L.CQ

Class=-VII
POU' ) \Q\
Cless-VII
B.A,
POUI



Ca

/:

Pase- o

SL.NO, NAME OF THE LABOUR

“NINE OF ©ATHER

WORKING UNDER

MODE OF PAYMENT

DATE OF ENTRY EDUCATIONAI.QUAIIFiCATION

37.RAJNISH RAWJAN DAS
38,SEIVASISH DASGUPTA
39,SANJAY DERB
A0BTISWAJEET BHOWMIK
41, NIRMAL DEBNATH

42, AMRIT BARUAE

43, SANTAY KUNDO

44 ,KEJEQ ANGAMI

45, TOHOKHU
46,B0T0SHE SUMT

47 ,BISWANATH MECH

48, THUNGJAMO NGULLIE
49,BIDHUT DAS

. 50,NIKUTO SEMA

51, RAMESH Ch,PRADHAN
52,KEYSAR AHMED
53. XK. HELEN ASSUMI
54,AD0 TASE
55.TI.,SUKHAT SUMI

.56 MUKUNDA HAIOT

57 «SANTOSH : :
58, JISHU BHATTACHARJEE
59,M,I,SHARMA

60, CHANDAN BHATTACHARJEE -

61.P.SHARMA
62,C.KUMAR YADAV
63.A.RAJESH SINGIHA
64.GOPAL SEN

65.PREY KR. SINGHA

L. RaxwEM o NguLUIE

TSENTHRONGO

i
&

RAJ KISHORE DAS group ACG. 17
BIMAL DASGUPTA Compleint Sec. do
S.CH,DEB s.D.0.T, do
B.ChBHOWMIK Group do
Lto Po DEBN’ATH <t do do
- D,BORUAH Signzl Exchange do
G . KUNDU Group do
P, ANGAMT do do
, S.D.0,T, do
SUM do do
K. MECH 4o do
N,NGULLIE S.D.0P/Kohima do
' BoD}.‘S SoDoOQTo‘ dO
K.SEMA . Chumukedima do -
G +PRADHAN Mokzkchung do
AHMED S.D.0.T, do .
K.ASSUMI do do
Lt, V. TASE Kohimea “do
I, SUMI " S.D,0,.T. do
D.HAIQT do do
Lt B, MAHTO S.D.E,(Intl) do
C+R,BHATTACHARJEE S,D,0.T, do
K.SHARMA Store do .
R.K.BHATTACHARJEE  Group ~do
Lt.P,SHARMA Group do
- B, YADAV Group do
A.,B.SINGHA S.D.0.T. do
},SEN - Store do -
AT SINGHA Grou do
JTO(JB : do

Julyt98
1996
12.8-97

10-.5 1996
March'96
1997
1997
March'97
1007
Septte?
Feb 198
1-1.28
Feb*98
June&97
1997
1297
125-98
1993
Feb'!cg
Jan'98
Jan&98

ST oettgy

0ct 197
Oct 97,
1997
Octtco?
Nov!g?
Febtrgy
Nov!g7
FEB-9%

lass-X
P, U,
H€,5.L.C,
H.,5.L.C .
C lass-XT
Cless<X
lass=TY
125s-VITI
lass &VII
lass=X -
Class-IX
H.S,L.C,
Cless-VIII
lass-VIIT
lass=X
H,S,L.C,
PoU,
Class=VI
Cless<X
HeS o L.C,
Hos- LoCo
Class=TX
ClassIX
Class.X
Class-IX
Class-X
H:OSQLOCO
Class=X
H.S, L.C.

Hoo.L.C.



o

L Ve
W
Supy

Trden
s
R

g
i {‘.

/

é&gﬁﬁqd
' } _ Méii!dn:‘vc:t?’ii'~'w""'l‘
Eimviagy e
I
mmnmfitm
YRR b
Ve
Coins
S EES]
B higey,g,

*""’;’ * . A}

g gﬁbﬁmrb
Fﬁﬁdﬁrect
1

T

Toyene
In the gy
'Divdlqmt

ERRAT S AW
PR

wid 1
v H
Ve
& ] ‘,

Tlivndor .

: , .
oy St i e e
qu,%upéi“& L. .
Ay Cotve .

v See ok

CttMa

Unids"Se India %

Wh gt P@titiwh

vy

o

,Jﬂ“tMS%th &

TVERY GSlat, -

HWith
Niag La24a, 1pan

DS e, el .

AR ¥ B Y

(R PR v

Unicon of India

cCounter
India

e
-l

Are
a%
Gy

=

havey,
tha't
Cagual

' s
e

‘aven
appearance of

of the Congt
worlk
ual)Lﬁbmuverm
r'ﬂ§wavm

Yearsdlngtead
- been

the Py

“leabouy Va . Union o F

BQuarely

LR S
i
that/ ca
and;
Tedeo
> 28

/ﬁanagerﬁ

!

1

]

the
3
L
Fatioina
Yho  have

Falsc
B2 alamn

LTelegraphﬁ
com® has be
2t the repe

@etitioners.

‘

Ty Sl

£,

R4

G, . "

We - Mave
affidavit hy
when  we

OodMEe |

baen

%
Ty
The RPYimcipal
Lbudian oy
Ing under the Telocon
and e o
while the
BREE EETYOIRD P
t@rminat@d ¢
inciple of PRRT:

o]

APPLieg
Tasual En
contende

L Lhe pet
Rloyeoyg ¢f
d by the
relatos o b e
Depar taent
COmE A e
tad dercieing
Telecon havw‘b@@n

By +the mai o

1

wé‘direct the re

basig: fop Absorbing as far
usly working

bean Continue

‘- . 1 ;-
Lion af Lasual L
ive Department
Paverheoan di

preme
dainal Jurig

“«Writ.Pe#iﬁimm 0

Drer . v PR

Pz o UL
73 ledd

hﬁvm'waitmd
‘the Union

allegatia,
belhalf of The
Depavtment
them was
wthers have
18ing tham
th
e i dmn
India g
Ttioney thiow
Fosty
aunsal
Tedl e
Mg
RBarate dg
i that
veferred tq

Judgment 4

20 No 1280 af qegy. S

o IIGE

v

\f:},f’
ONMEXURE= %,
Ao L el ",
Of Telecom take back 11 STRTY
sengaged aft@r;QQ.E.Qﬁ. AT HER
: Ty oo, i e
Cowrt of Jndia ° T hur
dicti@ﬂ?' IR

LN
o

Pwtitianerﬁ.

1.
,""\ ' [} ¢ . f
‘s Reﬁpundents, ' :

176, 17y and 1298 oy 1988.

~ e F@ﬁ:ithnwerm;

...u.."Respmndentsu

@ on

el for the RPetitianey
Noone turpe up for
for more then 1p

o f India

Though g
L he Union of
Minutes fiay

Art
they
India ag
Ware  then

D thres

SErVI cog
toantended

e (R1 B I LYy Undey
Petitianere is that
ol bhe Union of
in Bmplayment feop
BRrved - e Twor
in emplmym@nt their
September LRG3, 1y i
Of this Court in Dafly Rated
oy 1988 <1 Betctinn C122)
Gh that was endered  in
T@legraphs Departmﬁnt. It
the deeieinng rendered jn
am Deparbment as farlier Pogteg
SEVering tumth sectiong and  row
bBartment, e fimd frog Payvagraph
COMmmuni cation issued to Leneral
which SUPERrt the stand af

in

v {.
4w .
4

anc
that

Bad el s

hie Cogy M

Epandents fa Prepare » sScheme onp a
Possible the CAaBUS] laboure, s

far more than one Year in  the

A



- the sichemne ja formulated on # ration

(/"\qg—,f '
ZZ N

o
posts ard Telegraphs Derparbment

We find Lhe Lheasgh i Raragr aph O of the weit petition,
it has  boeen asseried by the petitionera that they have been
working more than.mnmlymar, T counter. affidavit dowee not  dig-
pute ' that petition. Neodistinction can be drawn ° between the
petitioners as #oclasg of employecs and thooe wha  were béefore
this court in the repor ted decisian. Gn’primciples ’ therefore

the benefits of the decision nusi be taken 4o apply to the peti-

tioners. We accordingly direst that tha respondents shall prepare
& scheme on a raticnal sz aboorliing as far ag Practical  whe
have Continuously workeed for more fhans aNE year i the Telecom
Deptt. and this should be done witihvon siv menths from now. after
1wl basis, the claim of the
petitioners in terms of Lhe scheme should be worked out. The writ.
petiticrs are also disposed of Acuerdingly. There will be nea
wrder  as to costs oan aceount of the {ucts that the respandente
Tounsel  has  nol Chosen Lo appear o contact at  the  tine o
hearing though they have Tiled a counler ~affidavit,
- »

Sds- : | Sel/~

¢ Fanganath Mishray J. U Euldesp Singh) J,

New Delhi

April 17, 139,

4
ol B
. y
: .. .
.
. ' o
.
.
'
.
: .
< ) ‘
oottt .
VI ] t
b LAY .
‘
- oy Voot & B . t
:3‘«.'4*.1 B DR e v
R T L b R i { ‘
R .
K TR . T
Shath B ARG R R IPE S P I '
k PR L]
ozl ' .
e s iy
cd ALY 24‘..,1 1
sotay iy
i ™
, o8y Fd -
T e
[ R
’ * I
o
. boos- '
:
; i
H . y
/ ¢
8] \
= A}
i \

&



: O a i, L Ll“*bl«r NDL
S A o FOVETMMENT e o
o ,.{‘,}' népan THMENT  OF WV'rrﬁMn“ch,T;oNg)

R AL '
kX
Pig o oy

STN BECTION

No. 2E3-10/89-6T8M : © Y Mew Delhi 7.11.89

The" Chief Gonersd Mapmager s, Teleosm Ch e lme
M. T H.T Ny Dulhx/hnmh?v Mat v DumtnMadraﬁ/
rh—(t:\] -r..t‘{rd '
!“ﬁﬁa of atl th voAdminintrative Unite

Pt w3 7 P

VRN z’.f'x
Subiect™s "Naaoar’ Ll

B Eeant oof Temporary Status and
cital s .1 Hati l‘:’-n doGohemes '
B ~eCE K T L :

IO FICT N \

¢

LN ST g i Fateen o, . AR R

“ TSTu:i)w tﬁtg" R 1 he drewe of dnastruction regavding  oreaguer

uri'atlun = Bl 1AH0HVWVW vide this office letter  No.26%9-
73"/1’1'3’*“‘1"‘ (1#\ bedd iR, 1. &G hene fery uurefrwr'iuu temporaey status
o casual labourores s»hct'mr%< Chvrently employed and tovve rondered
@ annblnuoun service of et Toast oo year has been  approved by

the  Telecoas lﬂﬂm]“%lur, Teat oaf e Gehems aro furmiﬁhad in
the Onnexurs, o IR
V2 v . .

.

T fomediate  achion ma indly be taken to confer tempo-
rary  mtatus on at) @lygible casaa) lau~u,m*: N accordancs  with
the above schome. . o © ‘

o Tro thiw LOnnection ooy i ed abtenticom s invi tedd e

letter Ne, 270~-£ 84-8TN dated 320.5.8% wherein Ingtructions  were

Lasued b stop free rud Emend gy el

ar o any bype of weorl l“*'.

dabourereg could he DG S
cation circlag anly for

ash roc 1nhmur*

AN

worls and an o

N
-

Work  the casual labourers so angaoed wers *HﬁHIV“U tm bo  re-

Erenched.  These iﬁﬂfrugtimnw reitevated in D.D Je 2tters
Mo Z706 / B STN dated 20,487 LEUBT O Fraam memise e (o, and
Sacretary  of the Telecon Depar umnnl7 resnectively, According o
the  dnstvuctions Csubtegquently i saned R L I L PR I talhbar
Mo 2706 /64 -~8TN dated ZE.E NS froan specilic periads 1o Frogjecte
and Electvificatioh Chrolew alsg wlwagdd DR

RSy e b

e . viaw of e alavive | st oree i lons neemal l Yoo ramual
FYabourera @ngages after 20,0, 0y wedt bk by sy Tabhle f UL SESTUTE I Iy TR S
Tion for conter, inig & BOERIra sy wbatus, f e ) e ¥oooEv @ aaf
Ehe e beirng any case. of 2l Labourays IR R RYITEYy ufiwr‘ 202,05
FEQUi Y ing D Tey d@FﬂﬁiQﬂ aanfevamaeit, o RO ATy w kot Sk
CAnes should be vefervod b %helTw!mﬁwm Toanm i as lan w1 Elevarit

detailes  and partivelars e
ot Ficey under whewses acck e s
M0 s A e retrensmmegnt was 1

reling tne i Balien daded oo b Lhe

Hx«vn'ut\,.y weal
s leel b, ' oo

f'.)

RN N Casual Latauwrer whe Mg hern recruited after 20.2.8%

Bhowld be Qyantad tenpovary status Wi Ehout specifice appyaval froam.

This offic e .

S The schems fipal| SN Bl Onnasurs has e Ly
rence  of  Member (Financed «f the Telsoon  Dommicsion vide  No

N .
h

Lhe ivrvequiar cOgage -

T.ost
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mMFQ??/@q dated 27.9.8%
-~ I N T . . N \ B
ki i Mecessary . instructions  for expeditiouws  imple mhnta(lun
!I. -
ﬂthﬁ*’%chama may kindly be issucd and payment for  arrcars  of
gizs relating  to  the pevidoad  from 1L 10.8%  arvangad  before.
- 12.8%9. . . . . Y :
A LT U ' v, : s
L T R P e B/ =
L B R ASS!BTQNT DYRECTOR GENERAL. CSTHY, . .,
St by, ' ‘
Lopy to.
. ‘ figer : . . .
r ﬁb‘,b 'tC' MDS ;(.t‘;):- . s '
FoBa T Chadvrman Commigision. '
Member (8) /- -Adviser. (HRD). GM (IR, for infoarmation.
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A ﬁNNFu;\Uf

casuAL L(@L«OU&F g’ ‘CGMMT OF "TEMPORARY STATUS'AND - FREGULARISATIONS
SCHSMF ‘ * v » Do ?un},_,,.,_ ey, Cag

Lt Tratmen y 1t X ’ .
Thiu ,rhﬁmp shall he called "Castal Labourers( Grantipaf

:1;:0” {ar Bt

Temporary ta&us Cand Peanlnrzﬁatzﬁn )‘cheme of Department. . of
”Telerummunxrabiam.‘1?9“” ' AN L Ve
{2 fvenn. This ,nrlama- will nome in farce  with effect from
110,83, unwards T ' o ) m%q-é“.a Cen :
-1"":31‘;‘-4\,_', ¥ . (RN S ST
3. ., Tha . achumw iwm applicable tob thw castal Clabburers

S

gemployad by th

* RAREREE

Deparfmmnt o f Tplﬂvmmmuﬁxr(tlunsk
VT e i e, . s o
4., The‘prmVIQiona in the drhnmm would be as under.,
,ﬁi<fJU££;ﬁri@ﬁ, in tho aroup D cadrw% in'various affices .of.: the
Department mferlerummunjrdkxnn vouldba exclusively rlllpd;‘by
- \,xequ}a.Jﬁdbzmn ~of casual labourers and no outsiders would  be
.dapppgnbnd tml th@ cad?@ 2rcept 'in the case ' of appointment.con.
uunmpa%«xonate qraundu; til] the abmo?ptihn'uf all existingcasual
labourpﬂa fuffmilxnu the' m]iuzbml:ty qualidfication prvarrmbed do
,;thp relevamtanorruitmﬁnt Fulkd. However regqular Group. D wtaff
rnndmrnd Murpiug far’ any 'reasdn will have prioy claim for absorp~
ion agaian the ' EVi-t)na/futurw vacanrin@'ln the case of FRBit-
*eratﬂ cagual’ 1ahuurar5 the reqularisation will B wonsideredionly
'hagainﬂt bhose posts in respect of which xlliteracy «@will not be. an
iimpedlmen?hxn thﬁ pgnfﬁrmangp mf dutxe They would b plgameu aga.
to the period’ forwwhbch thay tehad rwarked

3»neiaxatxon equxvalem*
continuou;ly “as actudl labour” for the: puﬁpﬁﬁ&'af*th@'rdgﬂhahimiﬁ
1 reguired.ful

prescribed for appointesnt to the group B cadre,
side), r@urui%m@nt for filling up the vacancies in: @re D willanbe

p@rm;»tﬁa unlv unﬁ@r *hp condition when eligiblercasual laboutér&
Lare NOT avaxlab}
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; 2 ' - ANNEXURE—.?...~
- ' EXTRACT,

CASUAL LAROURERS (GRANT 0OF TEMFORARY STATUS AND REGULARISATION )
SCHEME. ‘ ‘

NO.&E6-32/92-8PR/ 1 dated 1.11.93,

I am divectad to vefer to the scheme on the above
Fnbjort issued by th1s affice vide letter No 45-95/87 6FBR-1 dated
12.4.91 and 66-3/31-8FR-1 dated 30.11.92 as per which full, time
casual labmurwv wha  were in employment ag on 29.11.89 were
eligible to be conferred "temporary status' on catx»fytﬁq ather
eligibility conditions,

The question of extending the benefit of the
‘mecheme Lo those  full time casual labourere who were engaged
/recruited after 29.11.8% has been considered in the office in
the light of thejudgement of the CAT FarnaPnlam Bench delivered
on 12.3.95 in 0.A. No 758794

It has been decided the full time casual labourers
recruited atier 22.11.8%9 and up to 10.9.22 may alen be considered
for the grant of benefit under the schece. S

This issue with the approval of 1.8 and F.A. vide
Dy. No 2423/989 dated 2.106.35,
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_ . The following are the Minuteg of the XVII Regional:

~Heeting held {n Shi)lo;

1g on the‘28.11.95
Chief General Manage

; under‘the,Chairrﬂﬁ
r Telecqm.;N;E

1

manship of Shri V.P.Sinhap

f -"I;\.

[
v $..‘a,‘\'~“ !
|

Hembers Pregsent

in the Meeting: T,
———Cftings i
“f

. Staff side:

e e

1.5hriﬁR;Dutta;Leaden:Stafﬁisiaé}”#

"~ - iy

Shri HtC.Singh,D.G.M.(A)

. 2. Shry G.I.Chin,Dp.p .4 2.8Nhr1 H.Chakraborty,SepysstaffSide.f'

3. Shri C,S.Kata:ia,T.D.M/SH. 3.Shry Gopal Dag - EEE '
4. Shri G;N.Chyne,A.G.M(A) 4.Shri s,5.p Gashnga,. | v
‘5. Shry M.Pal,A.D.T.(ESTT.) 5.Shri M.yl Singh, ; ,
' _ 6.Shri g,z Ghosh. '
7.Shri I.L.Roy, . .

: 8.5hry H.K.Dhattacharjnn.
Y . , ' 9.5, S Lynogdon,
’ 10.5hry H.R.Lyngdoh.
. 11.8hryt 14, Duddhi'singh. ' A ;
Others . | '

- KOpsququﬂp‘
1. Shri'B.K.Chqkrnborty,SE(C) l. Shri Surajit Chakraborty/SH., !
2. Shri Sanjay Kumar,E.E.(C)pSHZ. Shri N.L.,sha,mtanagar. ‘ CL

! 3. Shri R.P.Sharma,A.D.T(Bldg.)3. Shri S.K.,harma,Imphal. .
g , : 4. Shri Tridip~pgs,$hillong;w‘hg
: . f'itiy s

. , : Before the agenda a5 placed into for discussion,.'*»”.{
- the stass side pointeq that (1) the wosd 'SORKAR!' vag mispelt;atu. S
the entry of the‘Adminintrative building (4i4) The brief wag illeg- | .~

St

. tem may be sen= alongwith meeting notice . |
and (iv) Memo regarding/approval Of nom.of hembers pe cirqulated,w
to all RoJ'C?M‘o Melllbels, , ‘. " . / .
\ . ' ‘4 . . .o
b ' . SVIED oD 17 (. S ;;i
' o ..A;,i'é'o,:'t._ I ‘:_“. '\"' ‘f-‘ . '&"(':Y;I;M‘“‘—QL~—MM-—S-—; ‘. ) e N , "": ";’
g Item Noti ™ .- _ : o S
T = o o L
.{ -15-~10/93 ' EQEL;J\QSﬂ&QHQEERL.ThG first offer wag rejected singe .
dy AD (Bldg, )/ At was et & cultable alsa. ‘However, new offer - v,
N Si(C) /sii; has kaen Teceived anq tha-sgmeA133being-examined.{?0fi(J
: : o , ‘ ' el
,I 14~2/94 : Jqqgg&£ggm§glghjzgiL531:@315 A-0.1TA) has 1ssueq - |
i! £.0.(TA) / . 1nstructidn to all Units to furnish G.P.P, Scheduleg .
. D.r.a L oﬁ'TSMs.Prov,Balance S1lp will pe isaued for amount - ©
i SNG deduc ted "§5 T Qs ' :
. . o . I\‘ ) N(S\ \‘g'e&‘ - _ ) KR :
i ] ' . o t\_ L- ‘. .o :
14~4/94 ~ CONSTRUCTTON OF OFPICH ACCOMDN . ¢ PUARTIERS ¢ 1 pocie iy b =
T /e ST, ekt e ——— "‘""‘"“"““‘“{*“"‘*““""""'“‘
gg?ﬁ?g. ) T;D.M"Office building at Imphal, s{te Plan & strumm |
/ d thre Plan have baon submitted to C.C. Office where |
; estivnte g haine taken up. . i
// . . .’\ Jote , \\“f/ }
) ‘ ) f\.o‘-.'y') . =,
\ |
244 el
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